
FIR No. 133/2020 
PS : Gokul Puri 
U/s. 147/148/149/380/436 IPC 
State Vs. Sandeep Kumar 
 
27.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. R.C. Bhadoriya, Ld. SPP for State. 

  Mr. Abhishek Kumar, Ld. Counsel for applicant/accused.  

  IO of the case. 

 An application for surrender cum bail has been received back from the 

court of Ld. Jail Duty MM.  

 Surrender cum bail application was filed before the undersigned and same 

was transferred to Ld. Jail Duty MM, Mandoli.  IO present today in the court 

submits that the applicant along with his counsel appeared before Ld. Jail 

Duty MM in the morning and was asked by Ld. Judge to wait for some time.  

However, later on when his name was called he did not appear before Ld. Jail 

Duty MM.   

 Ld. Counsel for applicant submits that he is no more interested in 

pursuing the surrender application as applicant is ready to appear before the 

IO to join the investigation.   

 As Ld. Counsel submits that he is not pressing the prayer for surrender 

of applicant/accused, the said prayer for surrender is accordingly decided. 

Applicant/accused is at liberty to appear before the IO and join the 

investigation.   

 At the request of Ld. Counsel, bail application is kept pending for 

29.08.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      27.08.2020    



FIR No. 133/2020 
PS : Gokul Puri 
U/s. 147/148/149/380/436 IPC 
State Vs. Tinku 
 
27.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. R.C. Bhadoriya, Ld. SPP for State. 

  Mr. Abhishek Kumar, Ld. Counsel for applicant/accused. 
  

 This is an application moved on behalf of applicant for surrender cum 

bail. 

 Reply to the application received. 

 As per the order of Ld. CMM, Central, Tis Hazari Courts, surrender 

applications have to be dealt by the Jail Magistrates sitting at Court 

Complexes at Tihar and Mandoli Jail.  

 Ld. Counsel for applicant/accused submits that he wants to withdraw 

the present application as he will file present application in the court of Jail 

Magistrate, Mandoli through E-mail. 

 In view of the submission of Ld. Counsel, present application stands 

disposed of being withdrawn.    

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      27.08.2020    

  



FIR No. 100/2020 
PS : Khajuri Khas 
109/114/147/148/149/186/188/323/353/ 
379/392/394/427/435/34 IPC & 3/4 PDPP Act  
State Vs. Sonu @ Butler 
 
27.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr.Manoj Chaudhary, Ld. SPP for State. 

  Mr. Durgesh Pal, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that he has been falsely 

implicated in this case as he was not present in Delhi from 03.02.202 till 

05.03.2020 and he was in Kanpur.  It is further submitted that involvement 

of applicant/accused cannot be ascertained on the basis of tower location. It 

is further submitted that applicant/accused is a poor person.  It is further 

submitted that applicant/accused is in JC since 14.04.2020 and he is no 

more required for investigation purpose.  It is further submitted that bail 

application of the applicant may also be considered in view of the Pandemic 

Covid 19 in Delhi.  It is prayed that applicant/accused may be enlarged on 

bail.      

Ld. SPP for State has opposed the bail application stating that applicant 

was an active member of unlawful assembly and while being so, he was 

involved in rioting, vandalization, chanting of slogans against particular 

community, stone pelting, robbing, assaulting, damaging and arsoning of 

public and private properties.  In the present incident, one police official Ct. 

Parmesh Kumar, at whose instance present FIR was registered, was beaten 

and his car was damaged.  He also received injury and his mobile phone was 

broken and  



 

-: 2 :- 

his purse and gold chain was robbed by rioters.  It is further submitted that 

applicant/accused has been identified by HC Avneesh and Ct. Rahul.  It is 

further submitted that other co-accused involved in the present case are yet 

to be arrested.   It is prayed that the bail application may be dismissed.   

I have considered the submissions of Ld. Counsel for applicant/accused 

as well as Ld. SPP for State. 

 The allegations against the applicant/accused are that he along with  

other co-accused persons as member of unlawful assembly was actively 

involved in the rioting, vandalization, chanting of slogans against particular 

community, stone pelting, robbing, assaulting, damaging and arsoning of 

public and private properties.  In the present case, a police constable namely 

Parmesh Kumar was caught and beaten by rioters on 24.02.2020 at Khajuri 

Pusta Road and they damaged his car, caused him injury and his articles i.e. 

mobile phone was broken and his purse and gold chain were robbed by the 

mob.  The car of the complainant was also damaged in the incident.   

Applicant/accused was identified by HC Avneesh and Ct. Rahul.  The 

identification process of other associates of applicant are going on and they 

are yet to be arrested.  Keeping in view the facts and circumstances of the 

case, I do not find any ground to release the applicant on bail.  Accordingly, 

application is dismissed. 

 Application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      27.08.2020    

  



FIR No. 126/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/411 IPC 
State Vs. Sunil Sharma 
 
27.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Rajiv Krishan Sharma, Ld. SPP for State. 

  Mr. Rajendra Singh Kasana, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 IO has sent a request seeking time to file the reply to the application. 

 Put up for reply and arguments on 29.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      27.08.2020    

  



FIR No. 135/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/427/411 IPC 
State Vs. Sunil Sharma 
 
 
27.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Rajiv Krishan Sharma, Ld. SPP for State. 

  Mr. Rajendra Singh Kasana, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

IO has sent a request seeking time to file the reply to the application. 

 Put up for reply and arguments on 29.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      27.08.2020    
 

  



FIR No.133/2017 
PS : Crime Branch/Cyber Cell, Darya Ganj  
U/s. 420/120-B/34 IPC 
& 3/4 PCCS (B) Act  
State Vs. Ritesh Tewari 
 
27.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Prem Nath Upadhyay, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant Ritesh Tewari u/s. 

451 r/w. Section 457 of CPC defreezing of applicant’s account. 

 Reply to the application not received. IO is not present. 

 Ld. Counsel for applicant also seeks adjournment. 

 Let the reply be called for 28.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      27.08.2020    

  



FIR No. 65/2020 
PS : Dayal Pur 
U/s. 207/208 Cr.P.C. 
Umar Farooq Vs. SHO 
 
27.08.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Ms. Payal Bahl, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant (who has not been 

charge sheeted till date) for supply of copy of charge sheet u/s. 207/208  

Cr.P.C. 

 IO has not connected to the proceedings. He is again directed to 

participate in the proceedings through Cisco Webex on the next date. IO be 

informed accordingly.     

 This application be put up with case file on 28.08.2020.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      27.08.2020  
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